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120. 06-08-2018 - CP No. 262/KB/2018 - Atsushi Kogahara & Ors Vs.
Khouse Food India Pvt. Ltd. & Ors.

ORDER

The Ld. PCS for the Petitioner appeared. The Ld. PCS for the Respondent No. 1
and the Respondent No. 3 also appeared.

The Ld. PCS for the Respondent No.1 submitted that some pages in the Petition
are missing which have not been served to him due to which he cold not file the

reply.

The Ld. PCS for the Petitioner submitted that the missing pages have already been
submitted to this Tribunal by Affidavit dated 12t" February, 2018. A copy of the
same is furnished to the representative of the Respondent No. 1.

The Petitioner is directed to serve copies of the missing pages of the Petition to

other Respondents also.
Now the Respondents are called upon to file reply to the main Petition.

The Ld. PCS for the Respondent No.1 also pointed out that Order dated 14-06-

2018 does not find place in the record but it is available on the web site.

The Court Officer is directed to trace the original order and place the same before
this Bench on or before the next date and thereafter, further arguments of the

Parties to be considered.
The matter to come up for further consideration on 07-09-2018.

The interim order, if any, shall continue till the next date of hearing.
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